CENTRAL ADMINISTRATIVE TRIBUNAL ,ALLAHAFAD BENCH,
sos
Registration O.A. Nas, 1160 of 1992
M.L. Dwivedi oo o oo Applicant,
Versus
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Hen. ir, Justice U.,C, Srivastava,V.GC.
Hen'ble Mr, K. Obayva, Member (A

( By Hen. Mr, Justice U.C., Srivastava,V.C.)

The applicant was pested as Senier Sectien
Officer (Acceuts ) andwas requested for his posting
anywhere near DRM's office en his he@libgr@unds and
his requestes was accepted and vide order dated
23.10,1991, the applicant was transferred but vide
impugned erder dated 10.8.1992; the anplicant has again
transferr=d back in the Acceunts gffice at Jhansi
itself, Feeling aggrieved against the transfer erder,
the applicant has appreached the Tribunal raising
a plea that en the basis of some cemplaint, this
transfer erder has been passed., Even if it ceould be
said that there was & cemplaint but it can net be said
that thésis the ssle basis of the transfer and it
may be because the vacancies are avéilable in the
accounts office and it was considered that the
applicant is well-wersed in the account, will be mepe
needed in his parent office se he has been transferrcd

bakk to his psrent coffice,

2. Accerdingly, we de not'find any geod ground
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te interferein the transfer erder and accerdingly,

the applicatien is dismissed, ilowever, it is still

teing made clear that in case the applicant still

filed representation within a perked of three meonths

pointing etit the difficulty and reasons fer which

he wants te stay in this effice, the respendents

will censider the same and will dispese it off within

2 period of anether 3 weekss, taking ihts consideratien
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utility and werk. z{;//////
\}\l\{«’\/"m’/
Vice-Chalirman

ber(A)
Dated: 5,11,.,1992

his pleg

e
PR

(n.u.)



